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Rise in Price of Paper

1936 SHRI MOHINDER SINGH
SAIYANWALA Will the Mimster of
INDUSTRY be pleased to state

(a) whether 1t 1s a fact that a
warning has been given to the paper
industry to behave itself regarding
price rise and irregularities in pro-
duction;

(b) whether some discussions with
the industry werne held in this re-
gard; and
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(c) if so, the results thereof?

THE MINISTER OF INDUSYRY
(SHRI GEORGE FERNANDES): (a)
to (e) Altheugh there is no statutory
confrol on prices of paper, Govern-
ment have been discouraging the in.
dustry from resorting to umilateral in~
crease 1n prices without adequate
justification Gevernment's unhappi-
ness at the price increase effected by
some mills without consulting Govern-
ment was conveyed to the paper induse.
try at a meeting held in January, 1978.
By and large the industry has abided
by Government's instructions but cer-
tain mlls have tried to justify the
price  1ncrease Government has
stressed that the 1977 price level should
be restored before the question of any
revision 1S considered The reaction
of the industry 18 awaited before Gov
ernment takes suitable regulatory
measures to conirol the price situa-
tion
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Reunification of Nagas, Mo and

Manipuri People into States of their
own

1938 SHRI PURNA SINIIA Wil
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there are demands
from Nagas, Mizog and Manipuris of
the Stale of Nagaland and Manipur as
also of Mizoram for unification or re-
unification of Naga, Mizo and Manipuri
peoples into State of their own;

(b) whether Government propose
to accept the demands of the Nagas,
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Mizos and Manipuris to put their res-
pective races and tribes within States
of their own on the basis of their dif-
ference as distinct ethnic groups; and

(e) 1f so, when®

THE MINISTER OF STATE IN
THE MINISTRY OF IHOME AF-
FAIRS (SHRI S D PATIL): (a) to
(c). Various such den inds have been
1eceived fiom time to time. How-
cver, the Government is at present
not seized of any proposal for the 1e-
o1gam ation of States

Directive to States for Reservation in
Services

1939 SIIMI G Y KRISHNAN:
Will the Mimster of IIOME AF-
FAIRS be pleased to state:

(a) whether some States have re-
served quotu for Scheduled Castes
and Scheduleq Tribes m Government
services;

(b) if s0, the names of such States
and the percentage of quota go re-
served,

(c) whether any directive has also
been issued from the Central Govern-
ment to the States in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S D PATIL): (a) and (b).
Reservations 1n State services is a
matter within the competence and
jurisdiction of the respective State
Governments The Central Govern-
ment are awdre that 1n sevaral State
Governments, reservations have been
provided 1n State serviceg for Sche-
duled Castes and Scheduled Tribes.
Complete and up-to-date information
1n this regard is, however, not readily
available.

(c) and (d). Reservations for
Scheduled Castes and Scheduled Tri-
beg in the services under the State
Governments being the concern of
the respective State Governments, in
terms of Article 335 read with Article





